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Regional Office, U.P. Polluti i
m gi ice, U ollution Control Board, Ghaziabad
N\ |/
e WA L 385D/ NGT OA 489/19/2019 i WA= \5?
To,
The Registrar,

The National Green Tribunal,
Principal Bench,

New Delhi
E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Compliance report in compliance to order passed by Hon’ble NGT, New
Delhi on dated 05.08.2019 in matter of OA No. 489/2019 Anwar Ahmad

Applicant(s) Versus State of Uttar Pradesh.

Sir,

With reference to the above subject mentioned above, this is to inform you
that in compliance to order passed by Hon'ble NGT, New Delhi on dated 05.08.2019
in matter of OA No. 489/2019 Anwar Ahmad Applicant(s) Versus State of Uttar
Pradesh, the compliance report is submitted for kind perusal and necessary action

please.

Yours Sincerely

(Utsav Sharma)
Regional Officer

Copy to:
1- Member Secretozy, U.P. Pollution Control Board, Lucknow for information.
Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for

2

perusal and necessary action please.
Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.

Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow

=W
! i

for information.

/

Regional Officer

&7 BT : ATFOTTOTHO—2, WIET—16, TRIERT, MAATATE—201012 BI—0120—4160108
qEer : TC-12V, faqfa @vs, Madt TR, wae 226010
Website- www.uppcb.com, e-mail : roghaziabad@uppcb.com
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Report in compliance to order passed by Hon’ble NGT, New delhi on dated
05.08.2019 in matter of OA No. 489/2019, Anwar Ahmed v/s State of Uttar
Pradesh & Ors.

The matter is regarding a complaint regarding illegal mining and operation of a
brick kiln at Salai Ghunghtala Road, Village Salai, District Hapur, Uttar Pradesh. The

complaint has been admitted as an application by Hon’ble Tribunal and following orders

were passed on 05.08.2019:

“...Let the State Pollution Control Board (SPCB) look into the matter, take

appropriate action in accordance with law and furnish a factual and action taken report

in the matter within one month by email at judicial-ngt@gov.in....”

As the matter dealt with mining and copy of the said complaint was not received
in Regional office, Uttar Pradesh Pollution Control Board, Ghaziabad, Regional Officer,
Uttar Pradesh Pollution Control, Ghaziabad vide his letter dated 31.8.2019 informed
District Mining Officer, Hapur about the above mentioned order of Hor'ble Tribunal and
requested him to furnish a copy of the complaint, if available and nominate an officer
from his office so that joint inspection of the site in question may be carried out and
factual report may be filed accordingly. Copy of the said letter is annexed as Annexure I

of the report.

Thereafter, a copy of the complaint was received from office of Standing Counsel
for Uttar Pradesh Pollution Control Board on 05.09.2019. In the complaint received, the

complainant has primarily alleged that agricultural land and human life were being put

at risk due to pollution caused because of mining activity being done in Khasra numbers
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297 and 298 of village Salai, Hapur and operation of a brick kiln by name of ABF owned

by Shri Ankit Kansal and Mayank Kansal S/o Bal Kishan Kansal.
The said site was inspected by Shri P.S. Ram Ran, District Mining Officer, Hapur

and Shri Ranjeet Singh, Junior Engineer, Uttar Pradesh Pollution Control, Ghaziabad on
06.09.2019 in presence of Shri Bal Kishan Kansal. It was informed by Shri Kansal that the
brick field in question is by name of Mayank Brick Field and ABF is the name by which
bricks are sold by them. As brick kilns are operated seasonally, the kiln was closed at the

time of inspection due to off season. However, the said kiln has obtained Consent to

Operate from Board for operation of the kiln at Khasra No. 393, Village Salai, Hapur and

same is valid up to 31.07.2023. Also, the kiln has obtained Environmental Clearance for
earth mining at Gata Nos. 298, 297, 393, 394 and 395 of Village Salai, Hapur on 01.11.2016
which is valid for a period of 5 years. Copy of Consent to Operate from Board is annexed

as Annexure [and copy of Environmental Clearance is annexed as Annexure IIT of the

report.
At the time of inspection Khasra No. 297 and 298 were being utilized for

agricultural purpose as is presented in the inspection report annexed as Annexure IV of
the report. Also, it was observed that kiln has installed a platform and ladder for purpose

of stack monitoring as per instructions of Central Pollution Control Board. Although
setting within the kiln could not be verified at the time of inspection due to off season,
the kiln owner has provided a copy of Completion/ Adequacy Certificate from M/s Team

Energy Systems, authorized licensee from Central Building Research Institute, Roorkee

certifying that the kiln has been converted into a High Draught Zig-zag kiln as per design
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of Central Building Research Institute, Roorkee, same is annexed as Annexure V of the

report.

Compliance of several conditions imposed in Environmental Clearance and
Consent to Operate granted to kiln could not be verified at the time of inspection due to

off-season.

The factual report is hereby put up for your perusal and necessary action please.

(Ranjeet Singh)
Junior Engineer

Regigu/dfﬁer
Pl
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i W Regional Office, U.P. Pollution Control Board, Ghaziabad
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faye: o goshodo 1 R 3 DRn ahovo wear 469,/2019 Anwar Ahmad V/S. State of
Uttar Pradesh % 9 amdwr R 06.00.2019 & arporem @ waeg ¥

"EITY,
a1 Iua Rvas ap Aoshodlo 71§ Reel A Afora ahovo ¥iwm 480 /2019 Anwar
Ahmad V/S. State of Uttar Pradesh % qifer sy fa=1iw 05.082019 % wfa v 2w 13.08.
Allegation in this letter, which

2019 @ IRV gile v M R, Ry g&a v freaa 8- ~

has been treated as an application, Is that illegal mining is being done and a brick kiln is being
operated at Salal Ghunghrala Road, Village Salai, District Hapur, Uttar Pradesh. Let the State
Pollution Control Board (SPCB) look into the matter, take appropriate action in accordance with law
and fumish a factual and action taken report in the matter within one month by email at judicial-

ngt@gov.in. ....."
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U.P. Pollution Control Board

= CONSENT ORDER
Dated : 02/02/2019

Ref No. -
47990/UPPCB/Circle1(UPPCBHO)/CTO/water/H

APUR/2019
To,
Shri MAYANK KANSAL
M/s MAYANK BRICK FIELD
KHASRA NO-393, VILLAGE SALALLHAPUR,
HAPUR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MAYANK BRICK FIELD

Reference Application No :4291337 Dated :02/02/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MAYANK BRICK FIELD is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

This consent is valid for the period from 19/01/2019 to 31/07/2023 .
3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the

Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

)

ASHOK ooty saret
KUMAR e
-2019.02.02

TIWARI 212937 0530
For and on behalf of U.P. Pollution Control Board

CEO/REGIONAL OFFICER.

Enclosed : As above
(condition of consent):
ASHOK by
KUMARoate:

s 2019.02.02

Copyto: CEO-1, UPPCB, LUCKNOW.
TIWARI 210045
CEO/REGIONAL OFFICER.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MAYANK BRICK FIELD vide
Dated : 02/02/2019

Consent Order No. 4291337/ Water
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Brick Kiln Zig Zag formation

anch and ID fan (14 PAYA)..

I
with rectangular shape tr.
2. The quantity of maximum daily effluent discharge should not be more than the following :
’ Effluent Discharge Details |
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point
[ 1 [ Domestic 1.5 Septic Tank
f water used in process and domestic effluent
ated domestic and industrial effluent if discharged

3 Arrangement should be made for collection o
separately in closed water supply system. The tre
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of

effluent should not be discharged in storm water

effluent. It should also be ensured that domestic
plant so that the should be in conformity with

drain .
4a. The domestic effluent should be treated in treatment
the following norms dated treated effluent . )
[ ] Domestic Effulant j
L S.No , i Parameter I Standard \
4b.  The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the followini norms. . —
L . Industrial Effulant . ‘
L S.No Parameter | Standard \
bleed water, cooling effluent and the effluent generated from
should be treated before its disposal with treated industrial

5.  Effluent generated in all the processes,
washing of floor and equipments etc .
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .
not been prescribed, the same should not be more than the

The other pollutant for which norms have
nufacturing process of the industry .
ent and its analysis should be as per legal

6.
norms prescribed for the water used in ma

The method for collecting industrial and domestic efflu
dards prescribed under The Environment

Indian standards and its subsequent amendments/stan

(Protection) Act, 1986.
The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
ent disposal point should have arrangement for

disposed of on one disposal point. This common efflu
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
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1. This Consent to Operate is being granted to M/s MAYANK BRICK FIELD, KHASRA NO-393,

VILLAGE SALAILHAPUR for rectangular shape and zig zag brick setting with induced draft only in

view of EPCA's letter number EPCA-R/2018/L-79 dated 03/08/2018.

2. The Brick kiln shall comply with all conditions mandated in Environmental Clearance issued by

District Environment Impact Assessment Authority for purpose of mining. Validity of this consent
tal Clearance’s validity lapses.

shall be void if Environmen
kiln should be paved with the bricks to min

S.

imize the fugitive

3. Entire moving area around the Brick

dust emission from Brick kiln operation
es/shrubs and maintain green belt along with

4. Brick Kiln shall ensure adequate plantation of tre
proper system for water sprinkling within its premises.

5. Domestic discharge from premises shall be discharged through septic tank/soak pit.
6. Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition
Waste Management Rules, 2016.

7. Kiln shall submit Environmental Statement in
(Protection) Act, 1986.
8. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain prior
approval before making any modification in product/process/fuel failing which consent would be
deemed void.

‘ble Supreme Court, Hon’ble High Court, National

9. Kiln shall abide by directions given by Hon
Green Tribunal, Environment Pollution (Prevention and Control) Authority,Central Pollution
Control Board and Uttar Pradesh Pollution Control Board for protection and safeguard of

ctions issued under Graded Response Action Plan

environment from time to time, including dire
(GRAP) for National Capital Region.

prescribed form as per Rule 14 of Environment

10. Brick kiln Should install/maintain fixed platform/port hole/ladder on stack for flue gas

monitoring.

I'1. Brick kiln shall submit quarterl
certified/approved Laboratory.

y monitoring report of stack and ambient air quality from a

pulverized coal only for firing. This consent shall be deemed

12. Brick kiln shall use good quality
void if any unauthorized/restricted fuel like rubber/scrap/tyre etc. is used.
mental Statement in prescribed form as per Rule 14 of Environment

13. Kiln shall submit Environ
(Protection) Act, 1986. %
Issued with the permission of competent authority . KU MAR?S:'sz
TIWARI 3}:;-;7

For and on behalf of U.P. Pollution Control Board .

CEO/REGIONAL OFFICER.
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U.P. Pollution Control Board

CONSENT ORDER
Ref No. - 47992/UPPCB/Circle1(UPPCBHO)/CTO/air/HAPUR/2019 Dated : 02/02/2019
To,
Shri MAYANK KANSAL
M/s MAYANK BRICK FIELD
KHASRA NO-393, VILLAGE SALAILLHAPUR,
HAPUR
Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MAYANK BRICK FIELD
Dated : 02/02/2019

Reference Application No. 4291486
pollutants from the plant of M/s

With reference to the application for consent for emission of air
rised for said emissions, as per the

1.
MAYANK BRICK FIELD. under Air Act 1981. It is being autho
standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 19/01/2019 to 31/07/2023 .
Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the

o

3.
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority . ASHOK Dty signed
KUM AR;\:::IT!WARI
TIWARI Zrzs3 so530
For and on behalf of U.P. Pollution Control Board
CEO/REGIONAL OFFICER. -
Enclosed : As above
(condition of consent): .
ASHOK_ Dlgtaby g
Copy to:  CEO-1, UPPCB, LUCKNOW. KUMAR xwsstws.
T|WAR| 1:09:12 405730
CEO/REGIONAL OFFICER.
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U.P. Pollution Control Board
Dated : 02/02/2019

CONDITIONS OF CONSENT
This consent is valid only for the approved production capacity of Brick Kiln Zig Zag formation

1.
with rectangular shape tranch and 1D fan (14 PAYA)..
2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.
Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Fixed WASTE 1 Particulate 110 feet
CHimney with [ WOOD/COAL Matter
rentangular
shape trench
with ID fan
2(b) . The emissions by various stacks into the environment should be as per the norms of the Board .
[ Emission Quality Details Detail |
’ S.No I Stack No Parameter ' Standard \
3. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .
The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

4.
The modification or installation in the existing pollution control equipments should be done only by

.
prior approval of Board .
The operation of air pollution control system and maintenance be done in such a way that the
prescribed by the Board/MoEF &

quantity of pollutants should be in accordance with the standards

CC/or otherwise mandatory .
Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF

i 8
& CC/or otherwise mandatory .
The unit should submit the stack emissions monitoring report within one month from issuance of
pliance report of the consent order . Further quarterly

8.
consent order along with the point wise com
monitering report should be submitted .

Specific Conditions:
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1. This Consent to Operate is bein

s g granted to M/s Mayank BRICK FIELD, KHASRA NO-393,
%I&'LAGEES A.‘I‘”‘ \PUR, for rectangular shape andyzig zag brick setting with induced draft only
in view of EPCA's letter number EPCA-R/2018/L-79 dated 03/08/2018.

%_Thf: Brick kiln shall comply with all conditions mandated in Environmental Clearance issued by
istrict En'vu.onmcpl Impact Assessment Authority for purpose of mining. Validity of this consent
shall be void if Environmental Clearance's validity lapses.

3. Entire moving area around the Brick kiln should be paved with the bricks to minimize the fugitive
dust emission from Brick kiln operations.

4. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green belt along with
proper system for water sprinkling within its premises.

5. Domestic discharge from premises shall be discharged through septic tank/soak pit.

6. Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition
Waste Management Rules, 2016.

7. Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment
(Protection) Act, 1986.

8. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain prior
approval before making any modification in product/process/fuel failing which consent would be

deemed void.

9. Kiln shall abide by directions given by Hon'ble Supreme Court, Hon’ble High Court, National
Green Tribunal, Environment Pollution (Prevention and Control) Authority,Central Pollution

Control Board and Uttar Pradesh Pollution Control Board for protection and safcguard of
environment from time to time, including directions issued under Graded Response Action Plan

(GRAP) for National Capital Region.

10. Brick kiln Should install/maintain fixed platform/port hole/ladder on stack for flue gas
monitoring.

11. Brick kiln shall submit quarterly monitoring report of stack and ambient air quality from a
certified/approved Laboratory.

12. Brick kiln shall use good quality pulverized coal only for firing. This consent shall be deemed
void if any unauthorized/restricted fuel like rubber/scrap/tyre etc. is used.

13. Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment

(Protection) Act, 1986.
ASHOK Daratysses
KUMAR paR s
2019.02.02

T'WAR‘ 21:0924 105720
For and on behalf of U.P. Pollution Control Board .

Issued with the permission of competent authority .

CEO/REGIONAL OFFICER.
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¢t Environment Impact Assessment Authority, Hapur,U.P.

savank Kansal
davank Brick Field,

. Tehsils Flapur

vic-Mapore, U,

TRCOMEACT -Brick Dated- &) November. 2016
wonmentil Clearunce for Brick earth mining nt Gata Nos. 298, 297, 393, 394,

Village-Sulai Tehsil-Hapur, District-Hapur, (P, (Leased area 2.736 Ha.), M/s
vunk Brick Field .

reler o your application addressed to the Secretary. DEAC. Hapur, U.P. on the

¢ The maver was considered by the District Level Expert Appraisal Committee
neetng held on dated 30.05.2016.

ammittee noted that an application was made by the project proponent for
wl clearance of Brick earth mining at Gata Nos. 298. 297. 393, 394, 395 Village-
papur, iistrict-Hapur, U.P. (Leascd area 2.736 Ha.). M/s Mayank Brick Field.

“nativ was made by project proponent Sri. MNavank Kansal. M/s Mayank Brick

' consaltun before DEAC. The proponent. through the documents submitted
mide durng meeting has informed to the DEAC that:-

roneentai Clearance is sought for Brick earth mining at Gata Nos. 298. 297, 393

Uiveee-N b Pehsil-Hapur, District-Hapur, 1P, (Leased area 2.736 Ha.). M/s
e taeld

1
v

submitted. 398009 ¢um soil excavation is proposed from
Thbhia, Gat wise exeavation detils are proposed asfallows:
= - 1298,297, 393, 394, 395 .
_ming Lease (Hectare) 2.736
21t Mining Lease (TPA) ' 50Lac Brick per annum
=1+ o~ Of The Project Rs. 22 Lacs

5 years

2 meter
-« depth of mining will be restricted to 2 meter.

- - requirement will be limited to 2. KLD & will be supplied from water

.-

‘e Sraee ivad s
LTI S el

.....
w

~ining Lease
. Mining

itz peration the maximum no. of workers will not be mere than 20.
+. 20 2 will be opencast type. '

-~ does not attract ary of the general conditions applicable on mining
-+ ccified in EIA Notification 14/09/2006.

“i . e project no litigation is pending in any court.
‘e areponent comply of provisions given in MoEF OM dated 24/06/2013.

h mrojeet proposal falls under category 1(a)-B2 of Gazette Notification No. .00

Aisizerdated 15.01.2015 and EIA Notification. 2006 (as amended).
Censril condition

rronmentil clearance does not create or verify any claim of apolicant on the
1 sitefuctivity.
&ty activity shall be undertaken only after valid pemlissio;x from Mining
i.;-_;\,;;-;r'g':".‘nl.fDiStriCl Administration and written agreement with land owner from wher?
_vzavation is proposed. . Uttar Pradesh Pollution Contro)

or 8 Board's NOC is alsa
. hefore any mining Activity.
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/ Ay SRS I minimg technolo

hoviegry

By and scope of working shall be made without approva)
el working i dusty areas shall be provided with protective respiratory devices
they shall also he imparted adequate training and information on safety and health
W ls

ight to revike ‘thé clea

rance if conditions stipulated are

The Authofity will sdlso be cntitled to impose additional
reamental condnions or modify the existing dncs. if necess
ool any deviation ur a ;

ary.
Iteration in the project proposed
\ithority Tor clearance, a fresh reference should be made to the Authority to
ess the adequacy of the condition(s) imposed and to add additional environmental
techion Measures required, if any.
cealing factual data or

submission of fnlsdl‘nhricmad data and failure to comply
oot the conditions ny

Muthoriy reserves the r
mplemented.

actacuon under the

1cntioned above may result in withdrawal of this clearance
the Cunditions:

provisions ol Environment (Protection) Act. 1986

1 enmental clearance will be co-terminous with 1

cmironmental clearance shall be subj

wnent for the proposed mining proposal
o+ vahd lease, this environmental clea

he mining lease period.

ect to valid lease in favour of project
5. In case, the project proponent does not
rance shall automatically become null and

' should be adequately preserved and should be used for landscaping.
:CL‘

f sml should be properly stored in a manner not to increase surrounding SPM

-

-

f
Ay a-~ian
AR

-V L

furing excruetion and siorage of soil for

Lone d be proper!y reclaimed and ensured that no open bore hole is left.
- " " :he people working at the site shall b

¢ duly taken care of as per law.
« shall be done in day time only.

“2ary shall be properly covered to restrict dust dispersion.
“zasures during soil cxcavation for conserv

ation and protection of rare
-7~ vra and fauna found in the study area.

of Noise level shall be maintained as per standards for both day and

<™ or soil transportation from excay

ation plots tf) work site should be firmed
4 flecessary permissions shall be sought from District Administration.
~«les hired for the transportation should

be in good condition and should have
iiton Cheek Certificate and should confo
rds,

™m to applicable air and noise emission
~ach road will be maintained periodically.
il exposure monitorin

g for respirable mineral dust shall be carried out for the
7 and records maintained including health records of the workers.
' for workers on impact of mining on their
personal prolective equipments etc, shall be carried out periodically. First wid
t'vs and adequate sanitary facility in the form

of temporary toilets/septic tanks.
waste material viz gutkha rappers, glasses etc. to be
will be separately stored in bins and managed

Awareness
health and precautionary measures like

generated during prujec
us per Solid Waste Management
proronent should maintain daily register for information

_ : of (a) collection of
(h) manpower & (c) lransportation purpose.

v drinking water and sanitary facilities shouid be provided for

construction
t the site. Provision should be made for mobile tojlets. Open dete

cation by the
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“‘E ’h Fi

1
The sare disposil oF waste water and solid awaste peneiated
the construgtion phase should he ensured.
' cost shoul

I be curmarked tor CSR activin
(RITATHTY] Niministiration ang

es, Firm up plan should be submitted
W DEIAA with proposed activities and time schedule. A capy
1etolution as above shall be submitted o the authority
tmobile nos. faddress. .

along with list of beneliciaries with

R plans as per need also including mosquito net and blanket distribution. CSR audit repon
e muintained and shall be submitted,

capaeis of trucks/tractorsfor londi

rariment applicable norms and stand

Ng purpose will be in tonnes as per PWD and transport
ered fixed by the government,
munthly compliance repons of con

dition stipulated 1
submitied 10 the DETIAA Hapur, Regional Ofice,
rvision of Gazette Notification No,S.0. 1533(E) date

rojeet proponent shall ensure compliance o provisi
adelimes, for the time

1 the Environment Clearance should
MoEF & CC, Gol and UPPCB as per
d 14-09-2006, as amended.

on of all Acts, Rules, Regulations and
being in force. s applicable to the project.

nimmum distance of IS m from any civil structure/Piller of high tension power line shall
Lept from the periphery of any excavation area.
ieet proponent shall ensure compliance with following stipulations as per MoEF, GOI
\1No. 110117477201 1-1A 11(M) dated 24/06/2013

¢ borrowing/excavation activity shall be restricted to a maxi
el greund level at the site,

mum depth of 2 m below
errowing/excavation activity shall be restricted to 2 m above the ground water table at

¢ horrowing/excavation activity shall not alter the natural drainage pattern of the area,

herrowed/excavated pit shall be restored by the project proponent for useful purpose(s).
~rate fencing all around the borrowed/excavated pit shall be made to prevent any
-~ 9 ian2n o prevent dust emission by covering of borrowed/excavated earth

*.omnsponation. )

cruzras shals

be adopted against health risks on account of breeding of vectors in the
"7odies created due to borrowing/excavation of earth.
“riers iabvurers shall be provided with facilities for d
* berm shall be left from the bounda

rinking water and sanitation.
= depth of proposed excavation.

ry of adjoining field having a width equal to atleast half
nnimum distance of 15 m from any civil structure shall be k
vation area.

ept from the periphery of any
- also directed to ensure that the

proposed site is not a part of any no-development zone as
wscribed/identified under law. |

n case of violation, this permission shall automatically
- cancelled. Also, in the event of any dispute on ownership or land use of proposed site,
raee shal#automatically deemed to be cancelled. .
- project pronent will have to submit proposals incorporating the conditions specified in
mental Clearance within 03 months of issue of the clearance. The DEIAA/ SEIAA/
¢ the right to revoke the environment clearance,

if conditions stipulated -are not
- ‘o the satisfaction of DEIAA/SEIAA/MoEF. DEIAA/SEIAA may impose additional
..mal conditions or modify the existing ones, if necessa

ry. Necessary statutory clearances
“ ubtained and submitted before start of any construction activity. ‘
rhese stipulations would be enforced

among others under the provisions of water
iion and control of pollution) Act 1974,

the air (prevention and control of
iv Environment (Protection) Act1986, th
iions, 2006 :

pollution) Act
e Public Liability (Insurance) Act 1991 and EIA
s the amendments and rules made thereafter. . ' .
7 e J )
P, | (Meenu Rana)
» Member Secretary, DEIAA,
v &_____ Hapur, U.P.
ekl
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TEAM ENERGY SYSTEMS
Avthorised Licensee : Central Building Research Institute, Roorkee

S.CF. 87, lind Floor, Seclor 4, Panchkula - 134112

286-287, Ecolech-1, Extn. Neor Kasna, Greater Noide-201306 (UP.)
Phone : 9814023509, 9213394753

£-mail : suncel@leomengineers.com

Rell No.-TEM/17/549 Dated: 15.01.2018

Completion/ Adequacy Certificate

Certified that M/s Mayank Brick Field, Vill. Salai, Distt.

Hapur has received the civil engineering drawings for High Draught Zigzag
kiln designed by Central Building Research Institute, Roorkee and that the
party has constructed the Rectangular Brick kiln with Zigzag firing system.

It is further certified that the brick-kiln
with this type of High-Draught brick kiln design with Zigzag type of firing
meets the norms as prescribed by the Central Pollution Control Board.
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